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INTRODUCTION

I, the Chairperson of the Committee on Government Assurances (2022-2023),
having been authorized by the Committee to submit the Report on their behalf, present
this Eightieth Report (17" Lok Sabha) of the Committee on Government Assurances.

2. The Committee on Government Assurances (2020-2021) at their sitting held on
23" August, 2022 took oral evidence of the representatives of the Ministry of Chemicals
and Fertilizers (Department of Pharmaceuticals) regarding pending Assurances.

3 At their sitting held on 07" February, 2023, the Committee on Government
Assurances (2022-2023) considered and adopted this Report.

4. The Minutes of the aforesaid sittings of the Committee form part of the Report.

5. For facility of reference and convenience, the Observations and
Recommendations of the Committee have been printed in bold letters in the Report.

NEW DELHI; RAJENDRA AGRAWAL,
O£ February, 2022 CHAIRPERSON,
|§Magha , 1944 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES




REPORT

I Introductory

The Committee on Government Assurances scrutinize the Assurances, promises,
undertakings, etc., given by the Ministers from time to time on the floor of the House
and report the extent to which such Assurances, promises and undertakings have been
implemented. Once an Assurance has been given on the floor of the House, the same is
required to be implemented within a period of three months. The
Ministries/Departments of the Government of India are under obligation to seek
extension of time required beyond the prescribed period for fulfilment of the Assurance.
Where a Ministry/Department is unable to implement an Assurance, that
Ministry/Department is bound to request the Committee for dropping it. The Committee
consider such requests and approve dropping, in case, they are convinced that grounds
cited are justified. The Committee also examine whether the implementation of
Assurances has taken place within the minimum time necessary for the purpose and the
extent to which the Assurances have been implemented.

2. The Extracts from the Manual of Parliamentary Procedures in the Government of
India, Ministry of Parliamentary Affairs laying guidelines on the definition of an
Assurance, the time limit for its fulfilment, dropping/deletion and extension, the
procedure for fulfilment, etc., besides maintenance of Register of Assurances and
periodical reviews to minimize delays in implementation of the Assurances are
reproduced at Appendix-I.

3 The Committee on Government Assurances (2009-2010) took a policy decision to
call the representatives of various Ministries/Departments of the Government of India, in
a phased manner, to review the pending Assurances, examine the reasons for pendency
and analyze operation of the system prescribed in the Ministries/Departments for dealing
with Assurances. The Committee also decided to consider the quality of Assurances
implemented by the Government.

4. The Committee on Government Assurances (2014-2015) decided to follow the
well established and time tested procedure of calling the representatives of the
Ministries/Departments of the Government of India, in a phased manner and review the
pending Assurances. The Committee took a step further and decided to call the
representatives of the Ministry of Parliamentary Affairs also as all the Assurances are
implemented through it.

5. In pursuance of the /bid decision, the Committee on Government Assurances
(2021-2022) called the representatives of the Ministry of Chemicals and Fertilizers
(Department of Pharmaceuticals) and the Ministry of Parliamentary Affairs to render
clarifications with regard to delay in implementation of the pending Assurances
pertaining to the Department of Pharmaceuticals at their sitting held on 23rd August,
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2022, The Committee examined in detail the following 16 Assurances (Appendices — II to

XVII):
Table 1
Sl.No. SQ/USQ No. dated Subject

1. USQ No. 5025 Vitamins and Neutraceuticals Markets
dated 25.04.2013 (Appendix-II)

2 USQ No. 299 Manufacturing of API
dated 25.11.2014 (Appendix-III)

3. SQ No. 205 Marketing practices by pharma companies
dated 04.08.2015 (Appendix-1V)

4. |SQ No. 205 Marketing practices by pharma companies
dated 04.08.2015 (Appendix-V)
(Supplementary by Kumari
Shobha Karandlaje, M.P.)

5. | USQ No. 235 Capping Trade Margins of Costly Drugs
dated 26.04.2016 (Appendix-VI)

6. | USQ No. 3383 Unfair Practices
dated 06.12.2016 (Appendix-VII)

7. | USQ No. 743 Pharma Sector N
dated 07.02.2017 (Appendix-VIII)

8. USQ No. 249 New Drug Policy
dated 18.07.2017 (Appendix-IX)

9. USQ No. 248 R&D Expenditure
dated 19.11.2019 (Appendix-X)

10. | SQ No. 231 Setting up of NIPER
dated 04.02.2020 (Appendix-XI)

11. | USQ No. 452 NIPER in Karnataka
dated 04.02.2020 (Appendix-XII)

12. | USQ No. 1457 Research and Development of New Drugs
dated 20.09.2020 (Appendix-XIII)

13. | USQ No. 2314 Life Saving Drugs
dated 09.03.2021 (Appendix-XI1V)




14. | USQ No. 3313 PPD Scheme

dated 16.03.2021 (Appendix-XV)
15. | USQ No. 3567 Medical Device Park
dated 10.08.2021 (Appendix-XVI)

16. | General Discussion dated | Discussion on the National Institute of
06/12/2021 by Shri T.R.Baalu, | Pharmaceutical Education and Research
M.P. (Amendment) Bill (Appendix-XVII)

6. During the oral evidence the Committee drew the attention of the representatives
of the Ministry to the inordinate delay in fulfillment of the above 16 Assurances out of
which one Assurance pertained to the 15" Lok Sabha, 07 Assurances to the 16" Lok
Sabha and 08 Assurances to the 17" Lok Sabha. As the Assurances belonging to the
15th Lok Sabha and 16th Lok Sabha were very old and pending for more than 9 years to
more than 5 years and there was inordinate delay in fulfilment of these Assurances, the
Committee enquired about the system of implementing/reviewing Assurances being
followed in the Ministry, compliance with the instructions contained in the Manual of
Practice and Procedure of the Ministry of Parliamentary Affairs as well as
coordination with that Ministry for expeditious/timely implementation of the
pending Assurances. In reply, the Secretary, Ministry of Chemicals and Fertilizers
(Department of Pharmaceuticals) briefed the Committee as under:

"There are 16 Assurances in our Department. We have also made preparations for
this meeting. We do administrative review from time to time at officers level and
review is also done at Joint Secretary level. At the level of Secretary, meeting of
senior officers is also reviewed. After that every assurance is answered and its
Implementation Report is given. When the extension for time limit is requested,
its permission is taken at the level of our Minister of State. The third thing is that
whenever the Parfiament session starts, we review once before that as to how
many implementation reports we can submit to the Parliament Secretariat before
the Parliament Session. "

7. When the Committee specifically desired to know the frequency of the meetings held
for review of pending Assurances, the Secretary, Ministry of Chemicals and Fertilizers,
Department of Pharmaceuticals stated as under:—

"There is an agenda in our Senior Officers Meeting (SOM). Although the meeting
of senior officers is held almost every week, this agenda is taken up once a month
or once in two months."”

8. The Committee while acknowledging that there is great deal of work in the
Ministry enquired as to whether it will be possible for the Ministry to take up an agenda




exclusively pertaining to the Parliamentary Assurances once a month to which the
Secretary, Department of Pharmaceuticals replied in the affirmative. Thereafter, the
Committee was apprised that the Ministry has prepared a presentation for the
Committee to give information about the functioning of their Department. After that the
presentation was made before the Committee.

9. Subsequently, the Ministry of Parliamentary Affairs laid Implementation'Reports
in respect of 08 Assurances mentioned at Sl.No.1, 2, 7, 9, 10, 11, 14 and 15 on
14.12.2022 on the floor of the House.

Observations/Recommendations

10. The Committee note that as many as 16 Assurances
of the Ministry given during the period from the year 2013 to 2021 were
pending even after lapse of time ranging from one year to more than nine
years. Out of these 16 pending Assurances taken up during the oral evidence,
08 Assurances mentioned at Sl. Nos. 1, 2, 7, 9, 10, 11, 14 and 15 have since
been implemented on 14.12,2022 after delay ranging from one year in respect
of some Assurances to more than 09 years in respect of others. Further, eight
Assurances at Sl. Nos. 3, 4, 5, 6, 8, 12, 13 and 16 could still not be fulfilled
after delays ranging from one year to more than seven years. The inordinate
delay in fulfillment of such a large number of Assurances clearly indicates that
not only due attention has not been given by the Ministry to bring these
Assurances to their logical conclusion but also the extant mechanism put in
place by the Ministry for implementation of Assurances is far from effective.
The Committee feel that Assurances are solemn Parliamentary obligations and
the very purpose, utility and relevance of Assurances are lost if there is
prolonged delay in their implementation. The Committee desire that the
Ministry take note of the above concern of the Committee and ensure review
and streamlining of the existing mechanism/system of monitoring so that the
Assurances are fulfilled on time.

The scrutiny of pending Assurances further reveals that there is lack of
coordination between the Ministry of Chemicals and Fertilizers (Department
of Pharmaceuticals) on the one hand and various Ministries/Departments
involved with the subject matter including the Ministry of Parliamentary
Affairs, the nodal Ministry for Parliamentary Assurances on the other,
resulting in delay in implementation of the Assurances. The laxity on the part
of the Department is also clear from the fact that the Department submitted
during evidence that they failed to interact or conduct review meetings with
the Ministry of Parliamentary Affairs to review and facilitate implementation
of the Assurances. The Committee, therefore, would like the Department to
adopt a pro-active approach and scale up their level of coordination with
various Ministries/Departments including the Ministry of Parliamentary
Affairs for expeditious implementation of all the pending Assurances.
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The Committee also urge upon the Ministry to furnish the Minutes of
the review meetings held in the Ministry from time to time for monitoring the
Assurances as it will help the Committee to assess the progress of the
Department of Pharmaceuticals with regard to implementation of Assurances.
Further, it would act as an accountability tool and useful document for review
of pending Assurances.

II. Review of the Pending Assurances of the Ministry of Chemicals and
Fertilizers (Department of Pharmaceuticals)

11.  In the succeeding paragraphs, the Committee deal with some of the important
pending Assurances pertaining to the Ministry of Chemicals and Fertilizers
(Department of Pharmaceuticals) which have been critically examined / reviewed
by them at their sitting held on 23.08.2022.

A. Capping Trade Margins of Costly Drugs

USQ No. 235 dated 26.04.2016 regarding ‘Capping Trade Margins of Costly Drugs’
(SI. No. 05).

12.  In reply to USQ No. 235 dated 26.04.2016, the Ministry inter-alia stated that a
high level committee had proposed graded trade margins with reference to the Price to
Trade (PTT). The proposals of the Committee were put on the Department’s website
with the request to the stakeholders to give their comments. These comments would be
examined and a final decision would be taken thereafter.

13. In its Status Note furnished in August, 2022, the Ministry of Chemicals and
Fertilizers (Department of Pharmaceuticals) apprised the position regarding
implementation of the Assurance as under:-

"The issue is under active consideration for which extensive consultations are being
held with different industry stakeholders. Presently, the issue is at final stage and
as soon as its finalization, Implementation Report will be submitted”

14. Giving an update on the implementation of the Assurance during oral evidence,
the Secretary, Ministry of Chemicals and Fertilizers (Department of Pharmaceuticals)
submitted as under:-

"This topic relates to pricing. The Hon'ble Minister assured that the comments of
the stakeholders on the proposals of the Committee would be examined and the
final decision would be taken thereon. Sir, a lot of discussion and examination took
place in the Department on this matter. In February 20189, a pilot project was
brought forward as an experiment wherein trade margin rationalization was
imposed on the drugs against cancer. We even practiced for a year as to whether
the prices come down because of that or not. We got positive response. There has
been a reduction in the prices of about 526 different brands of 42 cancer drugs



from 50 per cent to 90 per cent. On the basis of that experiment, during COVID
when the prices of oxygen concentrators which come in the field of medical devices
had also increased, we practiced Trade Margin Rationalization. During that perioa,
its demand had also increased a lot. We also used to import it. People were keeping
pulse oximeter, glucose meter, BP monitor in their homes. Earlier all these used to
happen only in the hospital. In this also we got positive result. Thereafter, we used
TRM as an experiment, We have got positive results in all the three experiments.
As I said earlier, now we are free from COVID. We have done a lot of work on this
in the last 6 months. Our chairperson has worked in great detail in National
Pharmaceutical Pricing Authority (NPPA). Now it has been submitted to our Minister.
This is a policy decision. Policy decision will be taken after looking at all aspects.”

Observations/Recommendations

15. The Committee note that capping of trade margins for costly drugs is
crucial for making available drugs/medicines at affordable prices and
ensuring the country's national health security. The Committee further note
that a high level Committee in the Ministry had proposed graded trade
margins with reference to the Price to Trade (PTT) in 2016 and the comments
of stakeholders were sought in the matter. The Committee are, however,
concerned to find that though the high level Committee has been constituted
in 2016, precious little has been done in the direction of capping of trade
margins for costly drugs by the Ministry with the result that the Assurance
given by the Government as early as April, 2016 still remains unfulfilled even
after a lapse of more than 6 years. The Committee do not see any plausible
reason for this delay since extensive consultations with different industry
stakeholders have been held and experiments have been conducted for trade
margin rationalization with positive results. The Committee are given to
understand that Post COVID-19 especially during the last six months a lot of
work has been done and the matter is now under consideration at the level of
Minister. The representatives of the Ministry were, however, not able to give
a definite time frame within which the Assurance is likely to be fulfilled citing
that the issue involves a policy decision which requires consideration of all
aspects. The Committee understand that policy matters do take time and the
Ministry have to study/examine the issue in question in its entirety. However,
inordinate delay on such an important issue of drug pricing is neither
desirable nor acceptable as there is an imperative need for bringing down the
MRP of the medicines to give maximum relief to the common man. The
Committee while expressing their concern that matching importance and
proper attention has not been given to the issue feel that timely action on the
part of the Ministry could have helped capping the cause of the trade margins
for costly drugs thereby protecting the interests of common citizens who have
limited access to expensive drugs and medicines. The Committee, while taking
strong objection to the undue delay in fulfillment of the Parliamentary
Assurance particularly at a time when the country has been facing serious
issues in fixation and monitoring of the prices of costly drugs which tend to be
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too high to the detriment of the peopie at large, recommend the Ministry to
take expeditious steps to finalize the trade margins for costly drugs without
further delay so that these medicines are available to the common man at
most affordable rates and the Assurance fulfilled.

B. New Drug Policy
USQ No. 249 dated 18.07.2017 regarding *New Drug Policy’ (Sl. No. 08).

16. In reply to the Above said Question, it was stated that the Government is
contemplating to introduce a new National Pharmaceutical Policy and the details are
being worked out.

17.  Giving an update on the efforts made by them to implement the Assurance, the
Ministry stated in their Status Note in August, 2022 that the fulfiiment of the said
Assurance would require some more time as the steps have been initiated to draft a New
National Pharmaceutical Policy.

18. During oral evidence, the Secretary, Ministry of Chemicals and Fertilizers
(Department of Pharmaceuticals) explained the reasons for the delay in implementing
the Assurance as under:-

"In this matter, our work is at a standstill. We have asked for extension. This is a
matter of bringing a new policy. The Pharmaceutical Policy we have here is of the
year 2002. The question was whether you will bring a new policy. At that time, in
the year 2017, we had said that we are working out the details of the new policy.
I also got it in a preliminary form. Our Joint Secretary will work on it. I hope in the
next two to three months we will be able to make it”

Observations/Recommendations

19. The Committee note that introduction of a new National
Pharmaceutical Policy is crucial for putting in place a regulatory framework
for pricing of drugs so as to ensure availability of essential medicines at
reasonable prices to the common masses while providing sufficient
opportunity for innovation and competition to support the growth of
pharmaceutical industry. The Committee are, however, constrained to note
that even though the Ministry had assured that the details of the said policy
are being worked out, adequate attention has not been given to this issue by
the Ministry with the result that the Assurance given as early as 18.07.2017
still remains unfulfilled even after a lapse of more than 5 years. The
Committee are equally surprised to see the present status of fulfiliment of the
Assurance wherein the Ministry have submitted that the subject matter of the
Assurance pertained to replacing the existing Pharmaceutical Policy, 2002
with a new one, however, the work on the matter is at a standstill and it will
take two or three months. The Committee are disheartened to see the manner
in which the subject matter has been handled/treated by the Ministry due to



which the Assurance has been pending without any identified course of action
thereby making the poor and middle class suffer immensely. The New
National Pharmaceutical Policy is envisioned to facilitate affordable but high
quality medicines for critical diseases as per international standards,
strengthen infrastructure for health, make India sufficiently self-reliant in
end-to-end indigenous drug manufacturing and create an environment of
research and development to produce innovative drugs. Hence, there is an
urgent need to work out the details of this Policy in order to ensure growth
and development of the Indian pharmaceutical industry. The Committee,
therefore, exhort the Department to accord utmost priority to the matter,
make more serious efforts under a concrete action plan and find ways and
means to better coordinate with all concerned so that the details of new
Pharmaceutical Policy is worked out/finalized and the pending Assurance
implemented without any further delay.

III. Implementation Reports

20. As per the Statements of the Ministry of Parliamentary Affairs, Implementation
Reports in respect of the following eight (8) Assurances have since been laid on the
Table of the House on 14.12.2022:

Table 2
SI.LNo | Sl. No. in the SQ/USQ No. and date Date of
Table 1 (Para No. 5) Implementation
1. Sl.No.1 USQ No. 5025 dated 25.04.2013 | 14.12.2022
regarding 'Vitamins and

Neutraceuticals Markets'

2 Sl. No. 2 USQ No. 299 dated 25.11.2014 | 14.12.2022
regarding ‘Manufacturing of API'

3 Sl. No. 7 USQ No. 743 dated 07.02.2017 | 14.12.2022
regarding ‘Pharma Sector’

4. SI.No.9 USQ No. 248 dated 19.11.2019 | 14.12.2022
regarding ‘R&D Expenditure’

5. SI.No.10 USQ No. 231 dated 04.02.2020 | 14.12.2022
regarding Setting up of NIPER’




6. Sl.No.11 USQ No. 452 dated 04.02.2020 | 14.12.2022
regarding ‘NIPER in Karnataka’

7 SI.No.14 USQ No. 3313 dated 16.03.2021 | 14.12.2022
regarding ‘PPD Scheme’

8. SI.No.15 USQ No. 3567 dated 10.08.2021 | 14.12.2022
regarding ‘Medical Device Park’
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[Assurances)

8.1 During the course of reply given to a question or Definition
a discussion, if a Minister gives an undertaking which
involves further action on the part of the Government in
reporting back to the House. it is called an ‘assurance’.
Standard list of such expressions which normally constitute
assurances as approved by the Commilttee on Government
Assurances (CGA) of the respective House, is given at
Annex-3. As assurances are required to be implemented
within a specified time limit, care should be taken by all
concerned while drafting replies to the questions to restrict
the use of these expressions only to those occasions when
it is clearly intended o give an assurance on the floor of
the House.

8.2 An assurance given in either House is required to be Time limit for
fulfilled within a period of threec months from the date of :ﬁ'{gﬁiﬂn
the assurance. This limit has to be strictly followed.

8.3 To ensure early fulfillment of assurances, entire Online Assurances
process beginning from culling out of assurances from PJ;K‘:K;“I’ Aymldm
the proceedings of the House to the submission of
Implementation Report including extension of time,

dropping and transfer of assurances have been automated

through a Software Application named “Online Assurances

Monitoring System™ (OAMS). Requests for extension of

time, dropping or transfer of assurances and submission

of Implementation Report through any other offline mode

shall not be entertained under any circumstances.

[¢]



Culling out of
Assurances

Deletion from the
list ol assurances

Ixtension of time
for fulfilling an
assurance

Registers of
Assurances
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8.4 When an assurance is given by a Minister or when
the Presiding Officer, directs the Government to furnish
information to the House. it is extracted by the Ministry
of Parliamentary Affairs, from the relevant proceedings
and communicated to the Department concerned online
through "OAMS’ normally within 20 working days of the
date on which it is given on the floor of the House.

8.5 If the administrative Ministry/Department has any
objection to treating such a statement as an assurance or
finds that it would not be in the public interest to fulfill it. it
may upload its request at "OAMS’ within a week of treating
such statement as assurance for getting it deleted from the
list of assurances. Such action will require prior approval
of the Minister concerned and this fact should be clearly
indicated in their communication containing the request. If
such a request is made towards the end of stipulated period
of three months, then it should invariably be accompanied
with a request of extension of time. The department should
continue to seek extension of time till the decision of
the Committee on Government Assurances is conveyed
through "OAMS’. Requests received through offline mode
shall not be entertained by either Rajya Sabha/lLok Sabha
Secretariat or Ministry of Parliamentary AfTairs.

8.6 If the Department finds that it is not possible to fulfill
the assurance within the stipulated period of three months
or within the period of extension already granted. it may
seek further extension of time as soon as the need for such
extension becomes apparent. indicating the reasons for
delay and the probable additional time required alongwith
details of action taken/progress made in the matter. All such
request should be submitted at *OAMS" for decision by
CGA thereon with the approval of the concerned Minister.

8.7.1 The particulars of every assurance will be entered by
the Parliament Unit of the Ministry/Department concerned
in a register as at Annex 4 after which the assurance will be
passed on to the concerned section
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8.7.2 Even ahead of the receipt of communication from
the Ministry of Parliamentary Affairs through ‘OAMS®
the section concerned should take prompt action to fulfill
such assurances and keep a watch thercon in a register as
at Annex 3. :

8.7.3 The registers referred to in paras 8.7.1 and 8.7.2 will
be maintained separately for the Lok Sabha and the Rajya
Sabha assurances. entries therein being made session
wise.

The Section Officer in charge of the concerned section
will:

(a) scrutinize the registers once a week:

(b) ensure that necessary follow-up action is taken without
any delay whatsoever:

(c) submit the registers to the branch officer every fortnight
if the House concerned is in session and once a month
otherwise, drawing his special aftention to assurances
which are not likely to be implemented within the
period of three months; and

(d) review of pending assurances should be undertaken
periodically at the highest level in order to minimize
the delay in implementing the assurances.

8.8 The branch officer will likewise keep his higher
officer and Minister informed of the progress made in
the implementation of assurances, drawing their special
attention to the causes of delay.

8.9.1 Every effort should be made to fulfill the assurance
within the prescribed period. In case only part of the
information is available and collection of the remaining
information would involve considerable time, an
Implementation Report(IR) containing the available
information should be uploaded at *OAMS’ in part
fulfillment of the assurance. within the prescribed time
limit. However. efforts should continue to be made for
expeditious collection of the remaining information for
complete implementation of the assurance at the carliest.

s,

Role of Section
Officer and Branch
Officer

Procedure for
fulfillment of an
assurance



Laving of the
Implementation
Repart on the Table
ol the House

Obhgation to lay a
paper on the Table
of the House vis-a-
vis assurance on the
same subject

8.9.2 Information to be furnished in partial or complete
fulfillment of an assurance should be approved by the
Minister concerned before it is uploaded at *OAMS” in both
English and Hindi versions in the prescribed pro forma as
at Annex-6 . together with its enclosures. After online
submission of the Report for fulfillment of the assurance
partial or complete as the case may be. four hard copies
cach in Hindi and English version with one copy of each
version duly authenticated by the officer concerned should
be sent to the Ministry of Parliamentary Affairs for laying
until e-laying is adopted by the concerned House.

8.9.3 The Implementation Report should be submitted
at'OAMS’ only. Implementation Report sent by any other
mode or sent to Rajva Sabha/Lok Sabha Secretariat directly.
will not be considered for laying.

8.10 The Ministry of Parliamentary Affairs, after scrutiny
of the Implementation Report, will arrange to lay it on the
Table ofthe House concerned. A copy of the Implementation
Report. as laid on the Table, will be forwarded by Ministry
ol Parliamentary Affairs to the member(s) concerned.
Details of laying of Implementation Report submitted by the
Ministry/Department concerned would be made available
by the Ministry of Parliamentary Affairs at *“OAMS’. The
Parliament Unit of the Ministry/Department concerned
and the concerned section will, on the basis of information
available at "OAMS’. update their records.

8.11 Where there is an obligation to lay any paper (rule/
order/notification. etc.) on the Table of the House and for
which an assurance has also been given, it will be laid
on the Table. in the first instance, in fulfillment of the
obligation. independent of the assurance given. After this,
a formal report regarding implementation of the assurance
indicating the date on which the paper was laid on the Table
will be submitted at "“OAMS” in the prescribed pro forma
(Annex-6) in the manner already described in para 8.9.2

O
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8.12 Each House of Parliament has a Committee on Committtees
Government Assurances nominated by the Chairman/ §O0vermment
Speaker. It scrutinizes the Implementation Reports and the |,

time taken in the fulfillment of Government Assurances
and focuses attention on the delays and other significant
aspects, if any. pertaining to them. Instructions issued by
Ministry of Parliamentary Affairs from time to time as
available on *OAMS’ are 10 be followed strictly.

RSR 211-A
LSR 323, 324

8.13 The Ministries/Departments will, in consultation with Reports ol the
the Ministry of Parliamentary Affairs. scrutinize the reports {th’.'::_:::::’;:l -
of these two Committees for remedial action wherever Assurances
called for.

8.14 On dissolution of the Lok Sabha, the pending Effcct on assurances
assurances do not lapse. All assurances, promises or ;’LGC?:’&':L‘:;"F
undertakings pending implementation are¢ scrutinized

by the new Committee on Government Assurances for

selection of such of them as are of considerable public

importance. The Committee then submits a report 1o the

Lok Sabha with specific reccommendations regarding the

assurances to be dropped or retained for implementation

by the Government.
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GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS AND FERTILIZERS
DEPARTMENT OF PHARMACEUTICALS

i e

LOK SABHA
UNSTARRED QUESTION NO. 5025
TO BE ANSWERED ON 25" APRIL, 2013

Vitamins and Neutraceuticals Markets
5025. SHRI MODUGULA VENUGOPALA REDDY:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government is planning to tighten the regulatory landscape of Rs.
4500 crore vitamins and neutraceuticals markets in the country; and
(b) if so, the details thereof?

MINISTER OF STATE (INDEPENDENT CHARGE) IN THE MINISTRY OF
CHEMICALS AND FERTILIZERE AND MINISTER OF STATE (INDEPENDENT
CHARGE) IN THE MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION (SHRI SRIKANT KUMAR JENA)

(@) & (b): The information is being collected and will be laid on the Table of the ‘
House.™ = /
-.___q_..___..—--—'—"_""
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GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS AND FERTILIZERS
DEPARTMENT OF PHARMACEUTICALS

LOK SABHA
UNSTARRED QUESTION No. 299
TO BE ANSWERED ON THE 25" NOVEMBER, 2014
Manufacturing of API

299, DR, SANJAY JAISWAL:

will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government has taken any steps to encourage
manufacturing of Active Pharmaceutical Ingredient (API) required for
production of the essential medicines in the country;

(b) if so, the details thereof; and

(€)if not, the reasons therefor?

(a) Yes, Sir.

(b) to (¢) In a meeting held in Prime Minister's Office on
08,10.2013, It was decided to set up a Committee of Secretaries under
the Chairmanship of Secretary, Department of Health Research to
study and identify the Active Pharmaceutical Ingredients (APIs) of
critical importance and to workout a package  of
interventions/concessions required to builld domestic production
capabilities, and examine the cgst Implication. In addition to the
Chairman, the Committee comprises of Member Secretary, National
Manufacturing  Competitiveness  Council (NMCC), Secretary,
Department of Pharmaceuticals, Secretary, Department of Health,
Secretary, Department of Commerce and Secretary, Department of
Industrial Policy & Promotion. The report of the said Committee is

awaited. . T i g
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GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS AND FERTILIZERS
DEPARTMENT OF PHARMACEUTICALS
LOK SABHA
STARRED QUESTION No. *205
TO BE ANSWERED ON THE 04™ AUGUST, 2015

Marketing practices by pharma companies :

KUMARI SHOBHA KARANDLAJE:

Will the Minister of CHEMICALS AND FERTILIZERS be pleaéed to state:

(a)

(b)

(€)
(d)

(&)

whether there are reports of aggressive marketing/promotion of
¢ rugs/ medicines by pharma companies by way of Inducing doctors
through ogifts, hospitality, foreign trips etc., for prescribing
expensive brands of drugs and If so, the reaction of the
Government thereon;

vihether Uniform Code of Pharmaceutical Marketing Practices
(UCPMP) to prevent/stop such unethical marketing practices is
Eelng considered; '

il so, the salient features and objectives of the sald code;

vihether the Govarmiment has received comments/suggestions from
various stakeholders/Pharma assoclations in this regard, if so, the
details thereof and the present status of UCPMP; and

the extent to which UCPMP is likely to reduce the unethical
marketing practices by a section of pharmaceutical companies?

ANSWER

KUMAR}

(a) to (ey: A Statement is laid on the Table of the House.

KAKERAK
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) to (e) OF THE
LOK SABHA STARRED QUESTION NO. 205 TO BE ANSWERED ON

04.08.7015 REGARDING MARKETING PRACTICES BY PHARMA
'COMPANIES

(a): ‘es, Madam.

(b): The Government after consulting all the stakeholders have
formulated a Uniform Code for Pharmaceutical Marketing Practices

(UCPMP; which is to be adopted at the first instance voluntarily for a
period upto 31.08.2015.

(c): In view of reply to (b) above, does not arise.

(d): The Government has received suggestions from the stakeholders
subsecuznt to which a meeting was taken with the stakeholders by the
Hon'ble Minister (C&F) on 29.07.2015. The suggestions_received would

be exarnined and a concrete code would be formulated after diSCUSSlOn

WA all the stakeholders. |

L
ESeE T S e

(e): Once the Uniform Code for Pharmaceutical Marketlng Practices
(UCPMP) is adopted by the stakeholders in a true splrlt it is likely to
reduce the unéthical marketing practices.

MOLKXXXX
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GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS AND FERTILIZERS
DEPARTMENT OF PHARMACEUTICALS

LOK SABHA
STARRED QUESTION No. ¥205 -
TO BE ANSWERED ON THE 04™ AUGUST, 2015
Marketing practices by pharma companies
*205. KUMARI SHOBHA KARANDLAIJE:
Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether there are reports of aggressive marketing/promotion of
¢ ‘ugs/ medicines by pharma companies by way of inducing doctors
through gifts, hospitality, foreign trips etc., for prescribing
expensive brands of drugs and if so, the reaction of the
Government thereon;

(b) whether Uniforrn Code of Pharmaceutical Marketing Practices
(UCPMP) to prevent/stop such unethical marketing practices is
E«ing considered; ’

(c) if so, the salient features and objectives of the said code;

(d) wrhether the Govarnment has received comments/suggestions from
various stakeholders/Pharma associations in this regard, if so, the
details thereof and the present status of UCPMP; and

(e) tre extent to which UCPMP is likely to reduce the unethical
marketing practices by a section of pharmaceutical companies?

ANSWER

MINISTER OF CHEMICALS AND FERTILIZERS (SHRI ANANTH
KUMAR}

(a) to (e): A Statement is laid on the Table of the House.

HAKXKKK
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) to (e) OF THE
LOK SiABHA STARRED QUESTION NO, 205 TO BE ANSWERED ON
04.08,7015 REGARDING MARKETING PRACTICES BY PHARMA
COMPANIES

(a'): ‘fes, Madam.

(b): The Government after consulting ali the stakeholders have
forrmulated a Uniform Code for Pharmaceutical Marketing Practices
(UCPMP; which is to be adopted at the first instance voluntarily for a
period uoto 31.08.2015.

(c): 1In view of reply to (b) above, does not arise.

(d): The Government has received suggestions from the stakeholders
subsequant to which a meeting was taken with the stakeholders by the

Hon'ble Minister (C&F) on 29.07.2015. The suggestions. recelved. would -
be exarnined and a concrete code would be formulated after discussion

Wit allthe stakenotders. e e

(e): Once the Uniform Code for Pharmaceutical Marketing Practices
(UCPMP) is adopted by the stakeholders in a true spirit it is likely to
reduce the unethical marketing practices

p 99190904
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(Q. 205)
KUMARI SHOBHA KARANDLAJE : Madam Speaker, I congratulate the

Government of India, particularly the Department of Pharmaceuticals for

launching the Uniform Code of Pharmaceutical Marketing Practices (UCPMP)
from 1% January, 2015 which was pending for many years. It is a good move from
the Government to control and detect malpractices and illegal collusion between
doctors and pharmaceutical companies. | want to know from the Government as to
why the Uniform Code of Pharmaceutical Marketing Practices is voluntary and
not mandatory. Anything volﬁntary in India will not work or serve the purpose
especially in the field of business. I want to know, through you, from the Minister
what action the Department of Pharmaceuticals will take to make the Uniform
Code mandatory and what action will be taken by the Department against the
pharmaceutical companies and doctors who are not following the Uniform Code
of Pharmaceutical Marketing Practices. How many companies have come under
this Code in the last six months?

3N FER TR AR : A STEE ARG, A WGl 7 954 & W WE 9Bl @ iR
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KUMARI SHOBHA KARANDLAIJE : Madam, the Minister has not answered
about the collusion between doctors and pharmaceutical companies. Actually
some pharmaceutical companies are selling spurious and adulterated medicines. I
want to know from the Minister as to what action the Government will take to
curb this practice.

At gwrel IR SER ¢ s HEGAl, 3R BEl Adel] GagAl Mo U § 9 ot € @
T e 1 Gy S ¢ T A 419 of R ord & 9w i ot
A1 HeEl ToAd ddes @ frdl R A gargal Qe @ & o sriard @) orf

SHRI P.R. SENTHILNATHAN : Madam Speaker, the Government of Tamil
Nadu headed by our able leader Puratchi Thalaivi Amma is implementing the
Chief Minister’s Comprehensive Health Insurance Scheme for the poor through
which all the poor people can take medical treatment free of cost in all the
hospitals, including private hospitals. Further, in order to make drugs available at
an affordable cost, our Amma has opened Amma Pharmacy throughout the State
through which all the medicines will be sold at an affordable cost on no profit, no
loss basis. I want to know from the hon. Minister whether such a pharmacy on the
line of Amma Pharmacy will be opened in all the States to make available all the
medicines at an affordable price.

Further, we find unethical marketing practice like online trading of
medicines. This will affect lakhs of people engaged in selling medicines. So, I
would like to know from the hon. Minister whether the Government will take
suitable measure to prevent such online trading in the pharmaceutical industry.

Thank you, Madam.
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@ GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS AND FERTILIZERS
DEPARTMENT OF PHARMACEUTICALS

LOK SABHA
UNSTARRED QUESTION No. 235
TO BE ANSWERED ON THE 26" April, 2016

Capping Trade Margins of Costly
Drugs

235. SHRIY.S. AVINASH REDDY:
SHRI GUTHA SUKENDER REDDY:

Wil the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether it Is a fact that & high-level committee has
recommended for capping of trade margins for costly drugs with
a view to bring down the MRP of the medicine; and

(b) If so, the details thereof and the decisions of the Government on
this issue?

(a): Yes, Madam.

(b): The Committee has proposed graded trade margins with reference
to the Price To Trade (PTT). The proposals of the Committee have been
put on the Department’s website with the request to the stakeholders to
give thelr comments. These comments would be examined and a final
decision would be taken thereafter,

O
a4 e
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GOVERNMENT OF INDIA Aot —

MINISTRY OF CHEMICALS AND FERTILIZERS
DEPARTMENT OF PHARMACEUTICALS

LOK SABHA
UNSTARRED QUESTION No. 3383
TO BE ANSWERED ON THE 6" December, 2016

Unfair Practices

3383. SHRI N.K. PREMACHANDRAN:
Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government is aware that the pharmaceutical companies
are doing unfair marketing practices to promote their products and If so, the
action taken by the Government to ban this practice;

(b) whether it has come to the notice of the Government that the
pharmaceutical companies are -giving financial support, valuable gifts,
forelgn tours, debit cards to doctors for promotion of their products and If
so, the action taken by the Government to control the same;

(c) whether the Government is also aware that pharmaceutical companies

are sponsoring the medical conferences for doctors and if so, the action
taken thereon; and

(d) whether the Government has any proposal for effective implementation

of the uniform code of pharmaceutical marketing practices and if so, the
details thereof and the action taken thereon?

(@), (b) & (c): Yes Madam. The government had received some complaints
against certain Pharmaceutical Companies for using unethical practices for
promoting their products. These complaints were examined and action was
taken In accordance with the provisions of the Uniform Code of

Pharmaceutical Marketing Practices (UCPMP) which is effective from
1.1.2015.

(d): If it is found that the present Uniform Code of Pharmaceutical al Marketing
Practices (UCPMP) _which is effective from 1.1.2015 is not working
effectwely, the Government will analyze and find effective solutions,

B ey
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GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS AND FERTILIZERS
DEPARTMENT OF PHARMACEUTICALS

LOK SABHA
UNSTARRED QUESTION No. 743
TO BE ANSWERED ON THE 7*" February, 2017
Pharma Sector
743, SHRI B.V, NAIK:
Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(2) whether the Government recognizes the pharma sector as a sunshine

industry having a tremendous potentlal for growth and if so, the details
thereof; ;

(b) whether the Government is considering to set up a separate Ministry
for pharma and medical devices sector;

(c) whether the Government is considering to Iimplement the
recommendations of the Katoch Committee to cut bulk drugs import from
China to help pharma industry In the country; and

(d) If s0, the detalls thereof?

(a): Yes, Madam. The Indian Pharmaceutical Industry is witnessing a

robust growth. In the beginning of 11" Plan in 2007 it stood at
approximately Rs. 71000 crores which has now risen to approximately Rs.
2,00,000 crores as per data of Pharmatrac and Pharmexcil upto 2015-16.

(b): No, Madam.

(c) & (d): No final view has been taken about implementation of Katoch
Committee recommendatlons yet

. XXXxxx 2.4 -
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GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS AND FERTILIZERS
DEPARTMENT OF PHARMACEUTICALS

LOK SABHA
UNSTARRED QUESTION No. 249
TO BE ANSWERED ON THE 18" July, 2017
New Drug Policy
249, SHRI GUTHA SUKENDER REDDY:
Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether it Is true that the Government is contemplating to introduce a
new Drug Policy;

(b) if s0, the details thereof; and

() the time by which the new Drug Policy is likely to come into effect?

(a) & (b):
new National Pharmaceuticals Policy. The The details are being worked eut,

Yes, Madam. The Government is contemplating to introduce a

(c): No time limit can be indicated at this stage.

KXAXAK
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- GOVERNMENT OF INDIA
; MINISTRY OF CHEMICALS AND FERTILIZERS
LOK SABHA

APperdi

UNSTARRED QUESTION NO: 248
ANSWERED ON: 19.11.2019

R&D Expenditure
Dushyant Singh

Will the Minister of
be pleased to state:-
CHEMICALS AND FERTILIZERS

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) the details regarding Research and Development (R&D) expenditure of Indian Pharmaceutical
companies/Public Sector Undertakings (PSUs) across various segments'during the last five years,
year-wise;

(b) the steps taken by the Government to enhance the expenditure on R&D activities for development
of new drugs;

| (c) the details of the new drug molecules developed in the country; and

(d) the steps taken by the Government to facilitate the development of new drug molecules in the
country?

| ANSWER

MINISTER IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRID. V. SADANANDA GOWDA)

| (a): The department does not maintain information regarding Research and Development (R&D)
' expenditure of Indian Pharmaceutical companies. There are five Public Sector Undertakings (PSUs)
‘ under the aegis of the Department of Pharmaceuticals, but all of them are either under closure or

strategic disinvestment. The R&D expenditure of the pharma PSUs during the last five years is as
under:

Year 2014-15 2015-16 2016-17 2017-18 2018-19
R&D Expenses
(In Rs. Crores) 0.27 0.36 0.90 1.40 0.15

(b), (c) & (d): The Department of Pharmaceuticals has constituted an Inter-Departmental Committee
(IDC) to coordinate work in the area of Pharmaceuticals research undertaken by organizations and _
institutes under the Central Government for mstltuuonallzlng a robust mechanism to ensure economy,
cfficiency, effectiveness and transparency in the of Pharmaceutical research. THe Terms of
MWWMWWMC research work
undertaken by various governmental organizations under different Central Ministries/Departments in
a collaborative, synchronized and synergized way for optimum utilization of funds; and (ii) To ensure
that research is conducted in such a way so as to avoid duplication of efforts and resources. The
Department has set up seven National Institutes of Pharmaceutical Education & Research (NIPERs)

as Institutes of national importance all over the country to impart masters and doctorate education and
conduct research in various specializations of pharmaceuticals.

2%




Further, the Government has initiated several programs and schemes to discover and develop new
drug molecules. It provides funding for different laboratories that are actively involved in drug design
apgydevelopment. Indian Council of Medical Research (ICMR), Defence Research & Development
Organization (DRDO) and Council of Scientific & Industrial Research (CSIR) laboratories have beex
sct up in the country to facilitate drug discovery and development programs by Government of India.
These research laboratories have not only had developed state of the art facilities for drug discovery
and development but also taken new drug molecules to the clinical stage or launched the products. °
Similarly, the Ministry of Ayush was set up by Government of India to promote and develop
Ayurvedic and Herbal medicines. Further details are given at Annexure.

Annexure referred to in part (b), (c) & (d) of LokSabhaUnstarred Question No. 248 for reply on
19.11.2019 raised by ShriDushyant Singh regarding ‘R&D Expenditure’.

(b), (c) & (d): (1) As per information received, several new drug molecules have been developed by
the Indian pharmaceutical industries and/or research institutions as under:

S No Name of molecule Therapeutic category Organization Status

1 DRF-2593 Diabetes-PPAR agonist Dr Reddys Laboratories Ltd Terminated the development

2 Rbx2258 Benign prostatic hyperplasia Ranbaxy Laboratories Ltd Out licensed to ShwarzPharma
3 RBx11160

(Synriam) Cerebral malaria Ranbaxy Laboratories Ltd Launchedd globally in 2012

4 Polycap Heart attack Cadila Pharmaceuticals Ltd and I1IM, Jammu (CSIR lab) Out licensed to
Western Biotech Ltd

5 Crofelemer Antidiarrhoeal agent GlenmarkPharma Ltd Launched in 2012 globally

6 Centchroman Contraceptive CDRI and HLL Lifecare Ltd Launched in India in 1990

7 Dalzbone Rapid fracture healing CDRI and Pharmanza Herbal Pvt Ltd Launched in India in 2015
9 Gugulipid Hypolipidemic Cipla Ltd Launched in India in 1987

10 IN-105 Diabetes mellitus Biocon Ltd Under phase III clinical trial

11 MiADMSA Metal toxicity DRDE, Gwalior Under phase II clinical trials

(ii) NIPER-Kolkata is conducting R&D research with an eye to develop lead molecules which may
have cytotoxic activity against cancer cell line. The molecule that have been synthesized by so far, are
Spiro-oxindolocurcuminoids which showed cytotoxic effects on HePG2 (Hepatic cancer cell line) and
Hela (cervical cancer cell line). The testing of this molecule in the animal model of cancer is
underway.

(1ii) NIPER-Guwahati has developed 2 potential lead molecules which can be used in the cancer
therapy by inhibiting autophagy process and cell metabolism by inhibiting aldose reductaseenxyme.
NIPER-Guwahati is also working toward the development of new drug delivery system. With the
potential commercial exploitation of modern drug delivery strategies including both solid- and liquid-
retentive drug delivery systems after their amalgamation with plant-derived biologically active
medicinal agents like coriander, fenugreek, ginger, saffron, ete. Initially, tremendous focus was made
only with single medicinal agent to entrap it effectively into the drug delivery carrier. In the recent
times, our theme of research is to entrap two medicinal agents in a single drug delivery carrier
especially into the liquid-retentive vector.

(iv) Under the drug development program, Central Council for Research in Ayurvedic Sciences
(CCRAS) and Central Council for Research in Homoeopathy (CCRH) are undertaking development
of new formulations/drugs through a systematic process of drug development viz standardization, pre-
clinical safety & clinical study. In this regard, CCRAS has developed 12 technologies and
commercialized them through National Research Development Corporation (NRDC) for wider public
utility. New drugs in Homoeopathy developed by CCRH are as under:

1. Asclepiascurassavica

2. Brass icaoleracia

3. Buxussempervirens

4. Cardiosperm urn halicacabum ()/0\
5. Cassiajlstula




6. Cusculareflexa

7. Curcuma longa

8 gh ynarascolymus

¢ "oe niculumvulgare

1v, Persea Americana

11. Phyl/antheusneruri

12. Withaniasomnifera

13. Cassia sophera

14. Glycyrrhizaglabra

15. Dengue Nosode

16. New Malaria Nosode

17. Nosode from JE virus

18. Nosode from Leishmania
19. Nosode from Rota virus and E-coli bacteria

(v) The Department of Science & Technology under the Ministry of Science & Technology has been
implementing a Plan Scheme (Drugs & Pharmaceuticals Research Programme — DPRP) since 1994-
95 for promoting R&D in Drugs & Pharmaceutical Sector with the following objectives:

« To synergize the strengths of publicly funded R&D institutions and Indian Pharmaceutical Industry;
» To create an enabling infrastructure, mechanisms and linkages to facilitate new drug development;
* To stimulate skill development of human resources in R&D for drugs and pharmaceuticals;

(vi) Collaborative Projects (Public Private Partnership) - An Indian Pharma company involved in drug
development can jointly carry out R&D projects with national laboratories under CSIR, ICMR,
ICAR, etc., University department/other academic institution and any other publicly funded R&D
institution, The Industry has to contribute 30% of the recurring cost to the institute. The DST will
contribute 70% of the recurring cost and 100% of the equipment component.

Under this programme 119 industries - institutional alliances both in modern and Indian systems of
medicine including veterinary drugs have been funded. The programme has supported R&D projects
on Tuberculosis, Malaria, Diarrhoea, Diabetes, Cataract, Cancer, Dementia, HIV/AIDS, Anti Fungal,
Anti Virals, Anti Cancer, Anti Bacterial, Anti Rabies, Anti Obesity, Anti Asthma, Arthritis, etc.,
vaccine for Dengue, Japanese Encephalitis, Hepatitis-B, etc.

Projects Leading academic institutions/national laboratories having scientific expertise can apply in
the field of the facility demanded to cater the needs of Pharma Industries. Basic infrastructure like
building will not be considered however specialized structures like cold room, animal house isolation
chambers, etc. and other state-of-the-art equipment could be considered. 57 state-of-the art
infrastructure for Pharmaceutical R&D have been created in different premier institutions and
Universities on Bio-availability, Pharmaco-informatics, Regulatory Toxicology, Safety Pharmacology
at NIPER, Mohali, Pharmacokinetic & Metabolic Studies, Regulatory Pharmacology & Toxicology,
Medium Throughput Screening at CDRI, Lucknow; Transgenic & Gene Knockout Mice, Clinical
Research facility to Stem Cell Technologies and regenerative medicine, Biosafety Laboratory at
CCMB, Hyderabad, Bioequivalence, Pharmacovigilance, New Chemical Entities development,
Animal Facility for Indian System of Medicine etc. have been created in other Universities &
Institutions.

Under this programme grants-in-aid is extended to Indian Pharmaceutical industries for clinical trials
— Phase-I, II & III for neglected diseases such as Tuberculosis, Malaria, Kala-Azar, Filariasis, etc.
Since 2008-09, this programme supported 4 (four) grants-in-aid projects to Indian Pharma industries
for conducting clinical trials in neglected diseases such as malaria, kala-azar, etc.

(vii) The Council of Scientific and Industrial Research (CSIR) supports drug research through state-
of-the-art infrastructure and facilities at its constituent laboratories like CSIR-Central Drug Research
Institute (CSIR-CDRI), CSIR-Indian Institute of Chemical Technology (CSIR-IICT), CSIR-Institute
of Microbial Technology (CSIR-IMTECH), CSIR-Indian Institute of Toxicology Research, etc. The .
laboratories are pursuing drugs and pharmaceutical Research and Development activities with an
emphasis on affordable healthcare. 33 '




(viii) To strengthen research facilities for drug development, the Indian Council of Medical Research

( R) has identified the Product Development Centres at PGIMER-Chandigarh, CDRI-Lucknow,
Nizam Institute-Hyderabad, Seth G.S. Medical Collage & KEM Hospital-Mumbai and AIIMS-Delhi. -~
These centres will evaluate potential products developed by ICMR funded projects in colleges/ICMR
centres/centre for advance research. The centres will carry out clinical trials for developing national
guidelines/programs, for new drugs e.g. phytopharmaceuticals.

(ix) The Department of Biotechnology (DBT), towards strengthening the product development for
Biopharmaceuticals, has initiated a Mission entitled: Industry-Academia Collaborative Mission for
Accelerating Discovery Research to Early Development for Biopharmaceuticals — “Innovate in India
(i3) Empowering biotech entreprencurs & accelerating inclusive innovation”. The National
Biopharma Mission approved by the Cabinet at a total cost of US$ 250 million for five years with
50% funding through World Bank loan is being implemented by Biotechnology Industry Research
Assistance Council (BIRAC) - a Public Sector Undertaking of Department of Biotechnology (DBT).
The Mission is focusing on development of (i)Vaccines for Pneumococcus, Dengue, HPV and
candidates for other diseases of high burden in India (ii) Biosimilars for cancer, diabetics and
rheumatoid arthritis and (iii) Medical devices and diagnostics (iv)Process Development Laboratory;
Chemistry, Manufacturing, Control Units and cGLP validation facility for Bio therapeutics. DBT has
supported R&D projects in disease arcas covering Japanese Encephalitis, Chikangunya, Dengue,
Malaria, Visceral Leishmaniasis and Anti-Microbial Resistance.
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] " GOVERNMENT OF INDIA .
| MINISTRY OF CHEMICALS & FERTILIZERS Arr ox
DEPARTMENT OF PHARMACEUTICALS

LOK SABHA
UNSTARRED QUESTION NO.231
TO BE ANSWERED ON THE 04™ February 2020

Setting up of NIPER
231. SHRI S, VENKATESAN:
Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government has approved the proposal to establish an NIPER
Institute in Madurai district of Tamil Nadu along with other NIPER Institutes in
Chhattisgarh, Rajasthan & Maharashira as recommended by the Eighth Finance
Comrission in the meeting held on 20th January, 2011,

(b) whether the said proposal was also congidered by the Expenditure Finance
Comimiitee on 26.03.2018, if so, the details thereof;

(c) if s0, the current staius of the proposal and the time by which the NIPER Institute
in Madurai along with other proposed NIPER institutes are expected to be
commissioned;

(d) whether the State Government of Tamil Nadu has allotted land to establish the
NIPER Institute in Madurai district in order to facilitate the admission of students from
July 2020; and

(@) if so, the steps taken by the Government for alloiment of finance and to facilitate
asiablishing of the NIPER Institute in Madurai?

ANSWER

MINISTER IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
B (SHRI D. V. SADANANDA GOWDA)

(a): Yes Sir. The proposal to establish NIPER in Madurai district of Tamil Nadu was
approved in principle by the Government. Subsequently, in the Budget Speech 2015~

16, it was announced to set up NIPERs in the states of Chhattisgarh, Rajasthan &
Maharashira.

(b) to (d): The State Government of Tamil Nadu has allotted 100 acres of land in
Madurai District for setting up of NIPER. A consolidated proposal for setting up and
equipping the six existing NIPERs and four newly proposed NIPERs at Madurai
(Tamil Nadu) and in the states of Chhattisgarh, Rajasthan and Maharashtra was
considered by the Expenditure Finance Commiitee (EFC) in the Ministry of Finance
on 26.03.2018. While the Commiitee recommended continuation and strengthening
of the six existing NIPERs during the period 2017-18 to 2019-20, but it deferred
setting up of the proposed four new NIPERs at Madurai and in the States of
Chhattisgarh, Rajasthan and Maharashtra. ﬂz%mtlee_‘m_ﬂher recommended
mgﬁ_ghw in the year 0 durmg the Fifteenth Finance
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GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS & FERTILIZERS
DEPARTMENT OF PHARMACEUTICALS

LOK SABHA
UNSTARRED QUESTION NO.452
TO BE ANSWERED ON THE 04" February 2020

NIPER in Karnataka
452, SHRI G.M. SIDDESHWAR:
Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government proposes to sef up National institute of Pharmaceutical
Education and Research (NIPER) in the State of Karnataka;

(b) if 80, the details thereof,

(c) if not, whether the Government would come up with a proposal to set up NIPER,
keeping in view the enormous potential in the form of human resource in the State of
Karnaiaka; and

(d) if 0, the details thereof and if not, the reasons therefor’?

ANSWER

MINISTER IN THE MINISTRY OF CHEMICALS AND FERTILIZERS

are (SHRI D. V. SADANANDA GOWDA)
_ [

(a) to (d) The Department proposes to set up a National Institute of Pharmaceutical
Education and Research (NIPER) at Bengaluru in view well developed pharma
industries, high end research institutions in the related field and demand from
the student community in the State of Karnataka. Minisiry of Finance has been
requested to consider announcement of the same in the Budget speech 2020-21.
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GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS & FERTILIZERS
DEPARTMENT OF PHARMACEUTICALS

LOK SABHA
UNSTARRED QUESTION NO. 1457
TO BE ANSWERED ON THE 20" SEPTEMBER, 2020

Research and Development of New Drugs

1457. SHRI MANOJ KOTAK:
“Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government has launched any programme or policy for research and
development of new drugs/vaccines for treatment of newly emerging diseases
across the country;

(b) if so, the details thereof;

(¢) Whether the Government has constituted any inter-department related
Committee for pharmaceuticals research and development and if so, the details
thereof; and

(d) the details of the steps taken for the benefit of common people of the country?
ANSWER

MINISTER IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI D.V. SADANANDA GOWDA)

(a) & (b): The Department has set up seven National Institutes of Pharmaceutical
Education and Research (NIPERs) at Mohali (Punjab), Ahmedabad (Gujarat),
Hajipur (Bihar), Hyderabad (Telangana), Guwahati (Assam), Kolkata (West Bengal)
and Raebareli (Uttar Pradesh) to nurture and promote quality and excellence in
pharmaceutical education and research in India. These are institutes of national
importance, which besides imparting master's and doctorate education, conduct high
end research in various specializations of pharmaceuticals.

Further, the Department of Biotechnology is implementing the National
Biopharma Mission (NBM) through Biotechnology Research Assistance Council
(BIRAC). This PAN-India program is focused on making India a hub for development
of novel, affordable and effective vaccines, biotherapeutics and medical devices for
combating public health concerns. The Department of Biotechnology is also
supporting the implementation of the Ind-CEPI Mission entitled “Epidemic
preparedness through rapid vaccine development: Support of Indian vaccine
development aligned with the global initiative of the Coalition for Epidemic
Preparedness Innovations (CEP!)” which aim to support vaccine development for
diseases of epidemic potential in India. The Mission was approved for
implementation in March, 2019 for a period of five years and is part of a broader
Initiative called the Atal Jai Anusandhan Biotech Mission - Undertaking Nationally
Relevant Technology Innovation (UNaTl).

3



(¢) & (d) The Department has set up an Inter- Departmental Committee (IDC) in
January, 2019 to periodically review and coordinate research work undertaken by
various governmental organization under different Central Ministries/ Departments
in a collaborative, synchronized and synergized way for optimum utilization of funds
and to ensure no overlapping and duplication of efforts and resources occur.
Further, the Department has recently set up a High-level inter-departmental
Committee including eminent industry leaders/ experis(to frame\a Policy on R&D
and Innovation including Academia-industry linkage in Pharmac@uticals & Medical
Devices.

Rsmm————

Further, the National Biopharma Mission (NBM) under the Department of
Biotechnology is supporting the development of candidate vaccines for Cholera,
Influenza, Dengue, Chikungunya, Pneumococcal disease and COVID-19, for
establishing shared facilities for vaccine development, funding of Technology
Transfer Offices, supporting the development of TRC for chikungunya and dengue
and the establishment of Clinical Trial Networks, Field sites for conducting
epidemiology studies and preparing for conduct of population-based vaccine trials,
Clinical trial consortium of hospitals across the country for specialities of Oncology,
Rheumatology, Ophthalmology and Diabetology, Trainings and workshops are
organised for enhancing skill development and capacity building activities.
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GOVERNMENT OF INDIA Aﬂ?mdtx
MINISTRY OF CHEMICALS & FERTILIZERS
DEPARTMENT OF PHARMA CEUTICALS

LOK SABHA
UNSTARRED QUESTION NO. 2314
TO BE ANSWERED ON 9" March, 2021

Life Saving Drugs
2314. SHRI RITESH PANDEY:

1Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) the number of life-saving drugs enlisted as essential along with the criteria therefor and the
number of such drugs that under price control; ) '
(b) whether the Government proposes to revise the National List of Essential Medicines
(NLEM) 2015 and bring in some life-saving medical devices under the said list in order to
check their prices;

(c) if so, the details thereof along with the number of medicines/devices identified to be
included/excluded in/from NLEM;

(d) whether the Government has received any proposal for inclusion of certain cancer
medicines in the NLEM, if so, the details thereof and the action taken by the Government
thereon;

(e) whether the Government proposes to link availability of essential medicines with
Ayushman Bharat Yojana; and

(f) if so, the details thereof and the financial and operational modalities worked out for the
same?

ANSWER

MINISTER IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRID.V. SADANANADA GOWDA)

(a);  The Ministry of Health & Family Welfare publishes the National List of Essential
Medicines (NLEM), which are incorporated in the Schedule -1 of the Drugs (Price Control)
Order. There is no separate categorization in NLEM about life-saving drugs. National
Pharmaceutical Pricing Authority (NPPA) under the Department of Pharmaceuticals fixes the
ceiling price of scheduled formulations as per the provisions of the Drugs (Prices Control)
Order, 2013 (DPCO, 2013). The Schédule I of DPCO, 2013 was last amended by adopting
NLEM, 2015 consisting of 377 medicines. NPPA has fixed the ceiling prices of 881 scheduled
formulations of medicines under NLEM, 2015. The details of price fixed are available on
NPPA'’s website, www.nppaindia.nic.in.

(b) to (d): The Standing National Committee on Medicines (SNCM) has been constituted
by the Ministry of Health & Family Welfare on 03.07.2018 to review and revise the National
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List of Essential Medicines (NLEM), 2015 by way of additions and dcletions in existing ,
NLEM. The NLEM revision process consists of consultative mechanism of subject experts
from throughout the country and other important stakeholders. Amongst others, the Committee
will suggest inclusion of Medical Devices, medical disposables, medical consumables and
other products used for health and hygiene of general public in NLEM. The Committee is
deliberating the matter to submit its report. R R
- >

(e) & (f): The health benefits packages defined under Ayushman Bharat Pradhan Mantri

— Jan Arogya Yojana (AB PM-JAY) are comprehensive, covering treatment for 25 specialties
that include super specialty care like oncology, neurosurgery and cardio-thoracic surgery etc.
The health benefits package rate (in case of medical surgical) or defined day-care benefits
includes the costs of medicines and drugs from 3 days prior to hospitalization and 15 days post
discharge from the hospital. The treatment under AB PM-JAY is provided as per the Standard
Treatment Guidelines (if available) and professional judgement of the healthcare provider.

However, there is no proposal with the National Health Authority regarding linking of essential
medicines with AB PM-JAY.
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GOVERNMENT OF INDIA

MINISTRY OF CHEMICALS & FERTILIZERS
DEPARTMENT OF PHARMACEUTICALS

LOK SABHA
UNSTARRED QUESTION No. 3313
TO BE ANSWERED ON THE 16" MARCH, 2021

PPD Scheme

3313, SHRI P RAVINDHRANATH:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(@) the details of the initiatives taken under the Pharmaceutical Promotion and Development
Scheme (PPDS) for promotion of the pharmaceutical sector in the country during the last
three years; '

{b) the status of the proposed establishment of National Institute of Pharmaceutical Education
& Research (NIPER) at Madurai in the State of Tamil Nadu; and

(¢) the time by which the said NIPER is likely to be functional?

ANSWER

MINISTER IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI D.V. SADANANADA GOWDA)

(a) The Department has taken various initiatives like providing financial assistance to conduct
frainings, seminars, workshops as well as other activities on issues/subjects relevant to growth
of pharmaceutical industry in the country. Further, the Department has conducted various
studies as well as procured reports for better understanding of the pharmaceutical sector. The
Department has provided financial assistance to educational institutions, industry associations

and other organizations for conduct of about 70 seminars/conferences during the last three
years.

(b) & (¢): The proposal for setting up of NIPER at Madurai, Tamil Nadu (Madurai), along with
three other NIPERs, was considered by the Expenditure Finance Committee (EFC) in the
Ministry of Finance in March, 2018 but it decided to defer the same. A fresh consolidated
proposal has again been sent by the Departiment of Pharmaceuticals to the Ministry of Finance
in February, 2021 as part of the EFC memo for the period 2020-21 to 2024-25 for up-gradation
of the existing NIPERs and setting up four new NIPERs, including one at Madurai. Further
action for setting up of the same will be taken pursuant low Ry /
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GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS AND FERTILIZERS
DEPARTMENT OF PHARMACEUTICALS

LOK SABHA
UNSTARRED QUESTION No. 3567
TO BE ANSWERED ON THE 10™ AUGUST. 2021

Medical Device Park

3567, SHRI B.Y. RAGHAVENDRA:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

() whether the Government is planning to take any steps to set up Medical Devices Park in
the State of Kamataka;

(1) if so. the details thereof, district wise; and
() if not. by when it will be considered along with the criteria to implement the above said
scheme?

ANSWER

MINISTER IN THE MINISTRY OF CHEMICALS & FERTILIZERS
Dsaal At aind (SHRI MANSUKH MANDAVIYA)

(a), (b) & (e): The Government is implementing the scheme “Promotion of Medical Devices
Parks™ which provides for one-time grani-in-aid of maximum Rs. 100 crore per park for
creation of comumon infrastructure facilities in 04(four) selected Medical Devices Parks which
are to be developed by the State Governments, The total {inancial outlay of the scheme is Rs.

. 400 crore. The Department had invited proposals under the scheme from all the States and

!
!

Union Territories and has received proposals from 16 States/Union Territories including a
proposal from the Government of Karnataka for setnug up a Medical Device Park at

Kochanahalli Industrial Asea in district Mysuru, The appraisal of the proposals received under
the scheme has been initiated.

R RhR
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Clause 2 Amendment of long title

AT STEg et : Y. |Ta <1 Sff, T 19 e AT 4 YRR HRAT Ted 87
PROF. SOUGATA RAY (DUM DUM): Sir, | beg to move:

Page 2, line 4,-

for “certain institutions of pharmaceuticals education

and research”

substitute  “all Central Government and State Government
institutions conducting teaching and research in

Allopathy and Ayurveda’. 4)
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Clause 6 Amendment of Section 4
Amendment made:

Page 3, after line 20,-

insert “Provided that one member from amongst members to
be nominated under clauses (f), (g) and (h) shall be
either from the Scheduled Castes or from the Scheduled
Tribes.". (1)

(Shri Mansukh Mandaviya)

AT 3reder 40 U, & QeEese S, T 3119 HeleT ST 5 3R 7 IR dwAT
& 87
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SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, | beg to move:

Page 3, line 6,-

after “academician”

insert “in pharmacology”. (5)
Page 3, line 12,-

after “technical”

insert. “pharmacology”. (7)

Sir, my amendment no. 5 is regarding the qualification of the
Chairperson who shall be an eminent academician according to the
Government. My amendment is ‘shall be an eminent academician in

pharmacology.” That may be accepted.

U STEET : 379 7 3ff U, . DT off GRIES 6 & IR<Id e et 5 3iR
7 B G & GHE HAGH & foIy ¥EaT § |
RTCIET TSI P forq ¥ed 7T T 3R BV I

AT TeTET (1. GNTeT Y SfY, T 319 GG G 6 IR H=AT ATel 82

PROF. SOUGATA RAY: Sir, | beg to move:
Page 3, line 7,-

omit “or technologist”. (6)
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Clause 10 Amendment of Section 7

A SreeT W, ST 2 ST, T S W T 8 IR AT Fled 87

PROF. SOUGATA RAY : Sir, | beg to move:

Page 3, line 37,-
after “leading to"
insert “diploma,". (8)

AT STEeT : 37 # W1, AT I Sfl GRIGEE 10 3 IRR STeT YT 8 Y T
& GHE HIGH o Iy @ & |
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Clause 18 Arﬁendment of Section 16
Amendment made:
Page 4, for lines 35 and 36,-
substitute 18. In Section 16 of the principal Act, in sub-
section (1), for the words "Director of the Institute
shall be appointed by the Board", the words
"Director of each Institute shall be appointed by
the Council” shall be substituted..  (2)
(SHifl Mansukt Mandaviya)
A e : HH TB & ¢
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Clause 29  Insertion of new Chapter II-A

Amendment made:

Page 7, line 25,-
for “every year,”
substitute “every six months".  (3)

(Shri Mansukh Mandaviya)

AR Sreet 4l O O S S, SRIT 31T HUE ST 9 A 14 IR BT
GTEd 87

SHRI N. K. PREMACHANDRAN: Sir, | would like to give a suggestion
regarding the amendments. Two official amendments have been made by the
hon. Minister. We do not have a copy thereof. Maybe, they are there in the
website or in the portal. It is very difficult to know in the House what the
amendment of the hon. Minister is. He is not explaining what his amendment
is. We are not aware of what official amendments the Government is moving.
So, kindly give a direction to circulate at least the official amendments among
the Members. Otherwise, how do we know what the amendments of the
Government are, which the hon. Minister is moving? The Government is
moving amendments. ... (Interruptions)

| do agree that they may be there in the portal, but the net is not

available inside the House.
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SHRI N. K. PREMACHANDRAN : Sir, | am not moving my amendments.

AT Sredet A fmrae S Sft, ST 3T ALY WEAT 20 IR HeAT e 82

SHRI VINAYAK BHAURAO RAUT (RATNAGIRI-SINDHUDURG): Sir, | am

not moving my amendment no. 20.

AT 3reaer (S RIS, T ST TG R 15 IR YT dTEd 872

Y. AT IR 2 W, H e @ 15 99 &l 0 |

AT Srezret :oft SRl SO dul S, T ST HeNe WA 17 HR T AT

27

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, | beg to move:

Page 7, after line 6,-
insert “(a) to advise on matters relating to

standards and quality of education in
the institutes and other matters
relating to quality of education”.

(17)
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Schedule
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e 7

SHRI ADHIR RANJAN CHOWDHURY : Sir, | am not moving the amendment.
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SHRI MANSUKH MANDAVIYA: Sir, l. beg to move:

“That the Bill, as amended, be passed.”
HFIY ITEAE ; Y I8 ©;
% frdrges, e wafta, wie fevar s 1”
| YY1 X1 BT |
T Sreder : T Y HRiaTE HeaR, 7 f3¥ER,-2021 &l W 11 991 9@ @ forg
2 fie &1 STl 2 |

18.47 hrs

The Lok Sabha then adjourned till Eleven of the Clock on Tuesday, December
7, 2021/Agrahayana 16, 1943 (Saka)
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The Committee sat from 1500 hours to 1615 hours in Committee Room No. 3, Extension to
Parliament House Annexe, New Delhi.

PRESENT
Shri Rajendra Agrawal -  Chairperson
MEMBERS

Prof. Sougata Ray

Shri Gaurav Gogoi

Shri Ramesh Chander Kaushik
Shri Chandra Sekhar Sahu

1A WN

SECRETARIAT

1. Shri J.M. Baisakh - Joint Secretary

2, Dr. (Smt.) Sagarika Dash - Director

3.  Shri K.C. Pandey - Deputy Secretary

WITNESSES
Ministry of Chemicals and Fertilizers (Department of Pharmaceuticals)

Ms. S. Aparna, Secretary

Shri Kamlesh Kumar Pant, Chairman (NPPA)
Shri Rajneesh Tingal, Joint Secretary

Dr. N. Yuvaraj, Joint Secretary

Ms. Vinod Kotwal, Member Secretary (NPPA)
Shri P. Krishna Kumar, Director
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Shri Pawan Kumar, Joint Director
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8. Shri Abhishek Singh, Deputy Secretary

Shri Parveen Kumar, Deputy Secretary
10.  Dr. Richa Pandey, Deputy Secretary
11.  Shri S.U. Ansari, Under Secretary

Ministry of Parliamentary Affairs

1. Shri P.K. Haldar - Under Secretary

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them that the sitting has been convened to (i) consider 20
Memoranda containing requests received from various Ministries/Departments for
dropping of 24 pending Assurances; and (ii) take oral evidence of the representatives
of the Ministry of Chemicals and Fertilizers (Department of Pharmaceuticals) regarding
pending Assurances.

XXXX XXXX XXXX XXXX XXXX XXXX
XXXX XXXX XXXX XXXX XXXX XXXX

3 Thereafter, the representatives of the Ministry of Chemicals and Fertilizers
(Department of Pharmaceuticals) and the Ministry of Parliamentary Affairs were
ushered in. The Chairperson welcomed the witnesses to the sitting of the Committee
and drew their attention to confidentiality of the deliberations till the Reports are
presented to the House. The Committee then took oral evidence of the
representatives of the Ministry of Chemicals and Fertilizers (Department of
Pharmaceuticals) regarding pending Assurances. Considering the pendency of a
number of Assurances of the Ministry for a long time, the Chairperson asked the
representatives to give an overview of the pending Assurances and also apprise the
Committee about the internal mechanism in place for monitoring and review of
pending Assurances in the Ministry.

4, The Secretary, Ministry of Chemicals and Fertilizers (Department of
Pharmaceuticals), briefed the Committee about the review meetings being held for
implementation of pending Assurances. The Chairperson asked the representatives of
the Ministry to furnish the Minutes of the review meetings for monitoring of pending
Assurances.

5. The Members then raised queries and sought clarifications on the pending
Assurances. The witnesses responded to the queries and also provided clarifications.
As some queries required detailed replies and inputs from various quarters, the
Chairperson asked the witnesses to furnish written replies on the same in due course.

(— g,



6.  The Committee observed that there have been inordinate delays in laying of
Implementation Reports in the House even though the action has been completed on
various Assurances by the Ministry of Chemicals and Fertilizers (Department of
Pharmaceuticals). The Committee directed the representatives of the Ministry to
furnish Implementation Reports in respect of all such Assurances to the Ministry of
Parliamentary Affairs at the earliest.

7 The Chairperson thanked the witnesses for deposing before the Committee and
furnishing valuable information on the queries raised and clarifications sought by
them.

The witnesses, then, withdrew.

A verbatim record of the proceedings has been kept.

The Committee then adjourned.
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Statement of pending/implemented Assurances pertaining to the Ministry of Chemicals and

Annexure-III

COMMITTEE ON GOVERNMENT ASSURANCES (2021-2022) LOK SABHA

Fertilizers (Department of Pharmaceuticals) discussed during oral evidence on 23.08.2022.

SI.No. SQ/USQ No. dated Subject

1 USQ No. 5025 Vitamins and Neutraceuticals Markets
dated 25.04.2013

2. USQ No. 299 Manufacturing of API
dated 25.11.2014

; 5 SQ No. 205 Marketing Practices by Pharma Companies
dated 04.08.2015

4, SQ No. 205 Marketing Practices by Pharma Companies
dated 04.08.2015
(Supplementary by
Km. Shobha Karandlage, M.P)

5 USQ No. 235 Capping Trade Margins of Costly Drugs
dated 26.04.2016

6. USQ No. 3383 Unfair Practices
dated 06.12.2016

48 USQ No. 743 Pharma Sector
dated 07.02.2017

8. USQ No. 249 New Drug Policy
dated 18.07.2017

9. USQ No. 248 R&D Expenditure
dated 19.11.2019

10. UsQ No. 231 Setting up of NIPER
dated 04.02.2020

11. USQ No. 452 NIPER in Karnataka
dated 04.02.2020

12, USQ No. 1457 Research and Development of New Drugs
dated 20.09.2020

13, USQ No. 2314 Life Saving Drugs
dated 09.03.2021

14. USQ No. 3313 PPD Scheme
dated 16.03.2021

15, USQ No. 3567 Medical Device Park
dated 10.08.2021

16. General Discussion dated General Discussion on the National Institute of
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06.12.2021
by Shri T.R. Baalu, M.P

Pharmaceutical Education and Research
(Amendment) Bill




MINUTES
COMMITTEE ON GOVERNMENT ASSURANCES
(2022-2023)
(SEVENTEENTH LOK SABHA)
FOURTH SITTING
(07.02.2023)

Appendix 3275?

The Committee sat from 1500 hours to 1530 hours in Room No. 216 (Chamber
of Chairperson), 'B' Block, Extension to Parliament House Annexe, New Delhi.

PRESENT

Shri Rajendra Agrawal - Chairperson

Members

SUEWN

Shri Nihal Chand Chauhan
Shri Khagen Murmu

Shri Ashok Mahadeorao Nete
Shri Santosh Pandey

Shri Chandra Sekhar Sahu

Secretariat

ol ol

Shri J.M. Baisakh - Joint Secretary
Dr. (Smt.) Sagarika Dash - Director

Shri Mahesh Chand Gupta - Deputy Secretary
Smt. Vineeta Sachdeva - Under Secretary

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them regarding the day’s agenda. Thereafter, the
Committee considered and adopted the following four (04) draft Reports without
any amendments:-

() Draft Seventy-Ninth Report (17th Lok Sabha) regarding ‘Review of
Pending Assurances Pertaining to the Ministry of Minority Affairs’;

(i) Draft Eightieth Report (17th Lok Sabha) regarding ‘Review of
Pending Assurances Pertaining to the Ministry of Chemical and

Fertilizers (Department of Pharmaceuticals)’;

(iii) Draft Eighty-First Report (17th Lok Sabha) regarding ‘Requests

for Dropping of Assurances (Acceded to)’; and
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(iv) Draft Eighty-Second Report (17th Lok Sabha) regarding
‘Requests for Dropping of Assurances (Not Acceded to)'".

2. The Committee authorized the Chairperson to present the Reports during
the ongoing session.

The Committee then adjourned.
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COMPOSITION OF THE COMMITTEE
ON GOVERNMENT ASSURANCES*

(2021 - 2022)

SHRI RAJENDRA AGRAWAL

Prof. Sougata Ray **

Shri Nihal Chand

Shri Gaurav Gogoi

Shri Nalin Kumar Kateel

Shri Ramesh Chander Kaushik
Shri Kaushlendra Kumar

Shri Ashok Mahadeorao Nete
Shri Santosh Pandey

Shri M.K. Raghavan

. Shri Chandra Sekhar Sahu
. Dr. Bharatiben D. Shiyal
. Shri Indra Hang Subba

Smt. Supriya Sule

. Vacant

Shri J.M. Baisakh
Dr. Sagarika Dash
Shri Krishna C. Pandey
Smt. Vineeta Sachdeva

- Chairperson

SECRETARIAT

Joint Secretary
Director

Deputy Secretary
Under Secretary
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The Committee has been constituted w.e.f. 09 October, 2021 vide Para No. 3202 of Lok
Sabha Bulletin Part-II dated 18 October, 2021

Nominated to the Committee vide Para No 4711 of Lok Sabha Bulletin Part-II dated 06 June,
2022 vice Shri Sudip Bandyopadhyay resigned on 01 June, 2022



